
NA'TIONAL COMPANY LAW TRIBUNAI,
PRINCIPAL BENCII

NEWDELHI
c.P NO. lr0NDy20t3
CA NO.

CORAM: PRESENT: CIIIEF JUSTICE M. M. KUMAR
Ilon'ble president

SH. S. K, MOHAPATRA
Hon'ble Member (T)

A'I"TENDANCE-CUM-ORDER SIIEET OF THE HEARING OF PRINCIPAL BENCH OT'TIIE
NATIONAI- COMPANY LAW TRIBUNAI, ON 20.10.2016

NAME OII.'I'HE COMPANY: Vikram Bakshi

V/S.

M/s. Connaught plaza Resturants pW. Ltd. & Ors.
SEC'|'ION OI.' f'HE COMPANIES ACT: 397/398 of the Companies Act 1956 and24rt242 of the
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Companies Act 2013.
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All respondents shall file short written statements by 21.10.2016 with a cotrry

in advance to tJre petitioner.
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